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CENTRAL ADMINISTRATIVE TREBQH
MUMBATI BEMNCH

ORIGINAL APFLICATION NO 36 of 2000 '
I " th o s
jated this , the 0®& day of May,, 2003
shri Mahendra Fandey & 2 Others, Aﬂgiiqanﬁs
! -

- Advocate) for
shri R. P. Saxena, Applicant.
________________________________________ [

VERGUS
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o . !
Union of India‘'& Others, Respondents.
|
Advoccate for
Shri ¥v. 5. Masurkar, Respondants.
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CORAM Hon'ble Shri A. S. Sanghvi, Member (U).
Hon’ble Shri Shankar Prasad, Member (A
(i} To be referred to the Reporter or
{(i1) Whether it needs %6 be circuilatsed
Benches of the Tribunal 7

(11} Library.
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i Shri Mahendra Panday,
Highly Skilled Grade-I, |
Naval Dockvard, Centre-11, '
323,

[N
{

Centre 45, Naval Dockyard,
Mumbai 400 Ozu.

3 Shri Manusl Rajanh | ‘
Hiaghly Skiiied
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Centre 48, N
Mumbai - 400
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{By Advocate Shri R.

1. Union of India through

The Secretary,

Ministry of Defence, :

South Block, ;

New Dalhi - 110 011 f |

f |

2 The Chief of the Naval Staff, §

Naval Headquarters, f

Jew Delhi - 110 011 ,
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Respondents.

S. Masurkar) ,

CRDEK

PER : Shri A. 3. Sanghvi, Member

The Applicants have moved this Uq ginal Application
seeking the Tollowing reliatfs :
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t Rs. 1,230/-. Their Jjunicr, Shri 5. K. VYerma, w%s appointed on
10.01.1986 in the revised scale of Rs. 1200—2040ﬁ—‘and on  giving
~  figed . .
two increments his pay was Fevfseé at Rs. 1,260/—.. The applicant
had already receijved two advance increments at ﬁhe time of pay
fixation but because his Jjunior had come to be abpéinted later on
in the revised scale, due to this unforeseen circu@stances he 18
getting more pay than the applicants. 1In a simiiar case in the
case of Union of India & Another V/s. R. Swaminathén reported 1in
1987 (2) SC SLJ 383 the Supreme Court has refused.to step up the
pay of the senior to the level of the junicr. 1In that case the
Junior was given ad hoc promotion eér11§r than hisisenior and his
pay was fixed taking into consideration the earheé increments in
the higher pay scalis to the post to which he waé promoted on
account of his past services and also his prev%ous pay in the
promotional post. On regular promotion of the jun%or. the junior
was getting higher pay than the senior. Qhen the' senior asked
for the stepping up of his pay to the level of his junior, the

wp rem— GOt L. :
serder held that increased pay drawn becausei of ad hoc

C
of ficiation or reguiar sarvice rendered:by him 1P %he higher post
for periods earlier than the senior is not an anoméiy because pay
does not depend on seniority alone nor is se%iority aione a
criteria for stepping up of pay. The stepping up écan be given
only it the case is covered by F.R. z2{1)(a)(i). fIn the instant
case, the difference in the pay of a juniors and that of ssnior

The higher pay raceived by Jjunior is oh account |of Tfortuitous

is not on account of appiication of F.R. 22(C) br 22(1)}{a}(i).
|
|
!
|

E
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circumstances and as such this cannot be said to be an anomaly
between the pay. Since the provisions of F.R. |22 are not

attracted to the facts of the instant case, no questﬁon of giving
|

stepping up to tha applicants arise. We, therefore, do not find

any merit in this case. :

¥

5. The O.A. is rejected with no order as to cosis.

{ SHANKAR PRASAD) (A.S. SANGHVI)
MEMBER (A). ‘ © MEMBER (J).
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